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No. 1109 (2YLXXIX-V-1-10-1-(Ka)19-2010
Dated Lucknow, October 12,2010

In pursuance of the;provisions of clause (3} of Article 348 of the Constitution, the Govemor is
plcased to order the publication of the followmg Enghsh transiation’ of the Munad szhwawdyalaya Uttar
Pradesh Adhlmyam 2010 (Uttar Pradesh Adhiniyam Sankhya 23 of 2010) as passed by the Usar Pradesh ‘
Legislaure and assemed 10 by the Govemor on Ociober 09; 2010 —

THE' MONAD UNIV\{.ERSITY UTTAR PRADESH ACT, 2010,
U.P ACTNO. 23 of 2010 '
(As passed b_)'r rhé UI.I.(H‘ Pradesh Legislamre).
CAN '
ACT
Ao mmﬁh‘sh and incorporate a :eaclz:'rrg University .at Ghaziabad in Uttar :Pradesh

Sponsored by Monad Educational Soucfy New Delhi and “to provide for mauers connected
therey ith or mudemm‘ theréto.

ITiIs HI RI: BY enacted in the Sixty- first Year of the Republic of Indxa as follows :—

. This ‘Act may be’ cailcd the. Monad Unwersﬂy, Uttar Pradesh Act, 'Shor title
2010,
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Detinitions

Establishmem of”

the Uinjversity

2. In this Act, unless the context otherwise req'uires.-

(1) "Academic Council” means the acadenic Council of the
University; ' ' .

(h) "Board" means the Board of Studies or the Plunning BOard '
or any othcr Board of the Umveranv

{c,) "Chancellor "Vice- Chancclior" and "Pro-Vice Chancclior"

'mcans respectively the Chancellor, the Vice Chancelior and the Pro-

Vice' Chancellor of the University

fel) “Court" means the Court of the University:

fe) Duuuor/Pnnupal means the Mead of an Instituiion, a
College, School. Polytcc,hm:, and lnduslrial Training Institule or the
persen appointed for the purpose o act as such in his/er absence:

(/) "Department” means a Dt.panmcnl ol Studies and mn.ludes a
Centre of Swudies and Rescarch; .

(g) "Employee” mcans any person appouucd by ihe University
and includes a teacher or any other member of the siaff of the
Umversny _

fh) "Executive Council” means the Executive Council of the
University: ‘ - '

. i) "Facully” means a I"aculty ol the University:

(7} "Hoslel” means Scholar/Students Hostel of the Universily;

fk; "Institution” means an AL.adetC Instite:;n established or
maintained by the Umversny :

f} "Prescribed" means prescribed by Statutes:

{m) "Recdrds and Publications" means the Records and
Pubhcauons of the University ©

(n} "Society” means Monad Edufaiional Sec:ety, New Delhx
registered under the Society Registration Act, 1860;

{0) ) "Statutes” and "Ordinances” means respcctwely, the Statytes
and Ordinance of the University that are’in force frdm lme 10 time;

(p) "Student” means a student enrolled i in the University:

fg) "Teacher of the University" means Professors. : Associate
Professors, Readers, Assistant Professors, Lecturers and such other
persons as may be appointed for imparting educatien/instruction or
conducting research in the University and-are designated as Téachers
by the Ordinances;

{r) "Treasurer”. "Registrar". "Depuly Registrar”, “Finance
Officer". “Controller of Examinauons” "leranan or "Procior”
means respéc_lively the Treasurer, the Registrar, the Deputy Registrar,

.the Finance -Officers. the Controller of Examinations, the Librarian or

the Proctor on the Untversity:
{s) "University” means the Monad University, Ghaziabad
established under this Act by the Monad Educational Society: '
(t) "Visitor" means the Visitor-of the Univéi'sity‘
(1Y There shall be cslabhshed at Ghaziabad in the State of Uttar

Pl‘ddebh a University by the society in the name of the Monad University,
Uttar Pradesh.
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2y The University shall be a body corporate.

4. The sponsoring body. the Society, shall for. the purpose of
establishing the Umversnv under lhns Act, fulfill the following conditions,
‘ namely

(a} duly posscsses a minimum of 50 écr_es'- ol contiguous land
carmarked for the University;

{h) construct on the land referred to in clause (a) buildings of at
least 24000 squire metre tarpel area. out of which a minimum of 50 per
cend shall be for academic and admlmsiralwe purpose:

. {c) install in the offices’ and ldboxalorles within the buildings
.uerred in sub-clause (b) hercinabove. equipment vdlued al a minimum
&l Rs. 5 Crorg;

oy appoint teachers and eslabhsh infrastructure as pel norms and
standards laid down by the University Grants Comunission in the
D-..pd['lmenl/SChOOl\ of the Umvemtv for the purpm.e of wachmg andfor
research in at least scven subjects;

(e) make the Statues and the Ordinances for the admlmstrauon and
f'uncuonmg of the University; and =~ . - )

(f} carry out such other conditions as may be required by the Slale
Gm&mmenl to bic fulfilled betore the establishment of the University.

'(1'} The Umvcmlv shall stan operanon only after the State
Government  issues 1o ‘the Society a letter of authorization for the
commencemeni of the lunenomm. of the. Umversny

(2)- The State Government shall 1ssue the letter of authonzatlon after

reciept of an unambiguocus affidavit alongwith documents from the Society to. .

the effect that all conditions reférred to in section 4 have been fulfilled.

6. Thc objects of the University shall be to disseminate and advaice
knowledge and skill by providing instructional research and extension of
facilities in such branches of leaming as it may deem fit and the University shali
endeavor 1o provide to the students, and Leachers the necessary atmosphere and
facilities ior the promotion of: ,2- : . . -

(u) innovations ny educanon leadmg to restr ucturmg of courses,
new methods of tcaching training and learning including on- lme

lcarning. blénded learning continuing education and such other modes :

and mleurated and wholesome d‘evelopmenl of their personality;
(b) studies in various d15c1pl|ncs,
“fe) imer-diseiplinary Studies; and;
" {d} national 1me2rauon secularism, social equltv and engmeenng
of international understanding and ethics. '
7. The Umversny shall havc lhe fol!owmg powers, namely:
‘ _(a) to provide for- instruction in such branches of learning as the

University may, from time 1o time deiermine and to make provisions for -

-the conduct of research and for the advancemcnl and d:ssemmahon of
knowleds_e and skills:

“ {b) 1o impan .md promote the study of Scienge, Technology.-

‘Medicine. IDentistry. Managemuu Law and other professmnal courses

and also History, Culiure. I’hn]osnph_y, An. elc. al‘its main campus and

time constituent centers and aiso by’ conducting,’ both globally and
nationally, distance/education programimes in various discipling;

Conditions  for.
the )
cstablishment of
ihe University

Starting of the
University

Objects of the
Univergity

Powers of the'

University
1
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make appoirtment thereio,

(¢j 1o honour educational stalwarts and persons of academic
eminence with the'decoration of Prolessor Limeritus:

fed) to confer on any person. subject 1o such conditions as the
University may determine. diplomas or certificates or degrecs or othey
academic distinctions on the basis of examinations, or any other
method of testing or evaluation and to withdraw any such diplomas oy
centificates or degree or other academic distinctions that may .be
conferred for good and sufficient cause; ‘

et to confer honorary deuacs or other distinctions in the
manner as may be prescribed;

{f) 1o provide education and training including concspondcnce
and such other courses, to such persons who are not members of the
University; '

{g) to inslitule Dll’CCiOl’ShlpS Principalships. Protcssorshlps
Associate  Professorships.  Readerships.  Assistant  Professorships,
[.ccureships and other teaching or academic posts as may be requlrcd

by 1hc Universily.'and to make appointments for the same:

() to create administrative, nunisterial and other posts and 1o
{i) to. ap;ﬁqint / engage persons of emincnce working m any
other University or Organization, having specific knowledge,
permanently or for a specified period.
(/) to co-operate. collaborate or associate with any ,other
University or Authority or Institution, within and outside the country,

.in such manner and for such purpose as the University may determine;

k) to establish and maintain School, Institutions, Academic
Centers. Depariments, Specialized laboratories or other units for
rescarch and instructions as are. in the opinion of the University,
necessary for the furtherance of its objecis: )

() to inStitwe and award fellowships, scholarships.
studentships, medals and prizes; '

(m) to establish, maintain and supervisc hostel for the

residence of students and to lay down conditions for the residence of
- the students and the-levying of fees for the residing in such hostels;

(n) to-make provisions for research and consultancy and for
that purpose to enter into arrangement with other mstnunons or bodies
as the University miay decm necessary:, .

(0) 10 lay down policy for regulating the dnsc:plmc of students
of the University and for promotion of their health, general welfare and
cultural and corporate life.

(p) to delermine standards for adnussnon into the Umversny
which may be through cxammdnon or any other method of evaluation
ortesting; - : :

{g) 1o dcmand and receive payment of fec and other charges;

{r} 1o make special arrangements in respect of women and other
disadvantaged students as the University may consider desirable:

¢s) 1o regulate and ¢nforce discipline amongst the employces and
students of the University and take such disciplinary measures in this
regard as may be deemed necessary by the University; -
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{1) 10 make arrangements fof promoting the hcallh and acnual
welfare of the emplovees of the University; ;

(117 1o receive donations and to acquire. hold. manage and dispose
of any property. movable or immovable, for the welfare of the
University with prior approval of the Society;

M 10 borrow money for purposcs of the University. with, or

without the hypothecation or the .morgaging of the property of

University. subject to prior approval ol the Society:;
fw} 10’ appoint, cither on contract or otherwise, Visiling

Professots. Emeritus’ Prolessors, Consuliants. Fellows, Scholars,

Artists, Course Writers, and such other persons who may contribuic 1o

the advancement of the objects of the University:-and

{x) 10 do all such other acts and things as may be nccessary
incidentat or conductive to the attainment of all or any of the objeéts of

the University .

8. (1) Admission to the different acadermc programmcs shal! be made
in accordance with the laws for the time being in force.

(") the Umversny shall ensore that the academic slandards of the
courses atfered by the University are in accordance with the gudelines of the
University Grants Commission and other statuary bodics as the case may be.

{3) The teacher-studeni ratio shall be in accordance with the guidelines
of'the University Grants Commission and specific. counc:!

9. The University shall be open to persons of either sex.and of
whatever race. creed. casle or class. and it shall not be lawful: for the

University to adopt or imposc on any person any test whatsoever of rcltglous.

belict. protession in order to entitle him to be admitted therein as an officer or
a teacher or a statf member or Student, or 10 hold any office  therein or to
graduatc thercat: ' '
P;(;)yid'cd that reservation in the posts and recruitment of the émp]oy'ees
and reservation of scats {or. admission in any course of study in the University
for-the students belonging to the Scheduled Casts, Scheduled tribes and other
backward "classes of citizens shall be regulated by lhe order of the State
Government issued from-time 10 lime.
10. The Tollowing shail be the Off'cers of the University:
{a) The Charicelior:
(h) The. Vice Chanccllor
fc), The Pro-Vice C hcmcd!or:'
fel) Director/Principal or Head ~of Institutions;
(¢) The Registrar;
(f) The Treasurer,
(g) The Deans of School of Study/ iuncllonal Dean
(h) The Proctor; _
(i) The Finance Officer; and

* () S‘uch other officers as may be declared by lhc Statutes o) bc the

officers of the University.

11. (1) The Chancelior shall be a person of eminence ‘and shall be
appoinied by the Commitiee ol Management of the Society in sach manner as
may be preseribed. for a period of three Years:

Admission and
Standards

University open
to all clagses and
creeds

~Qfficers of the

University

The Chancellor
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The Vige-
Chancellor

The Pro-Vige
Chancelior

Dircctor
Principal or
Hiad of the
[Institution

‘The Regastrar

{(2) The l’.ham.cllor shall, by- vmue of his/her office, be the Head of the
Umvcrsny and shall constitute the inierim Executive Council.

(3) The Chancellor shall, if present, pr051dc al the: Convocauon of the
University held conferring of degrees.

12..41) lhc Vice Chancellor shall be appomled by the Chancellor in
such manner and on such terms and conditions as may be prescribed.

{2) The Vice Chancellor shalt be the principal executive and academic
officer of the University and shall be the Chairperson of the Executive Counci)
and the Academic Council of the University, and shall exercise gencral
supervision and control over the afTairs of the University and give effect to the
decision of the awhorities of the University.

' (3) The Vice Chancellor may, if hefshe is of the apinion that immediate
action is nccessary O any maticr. exercise any power confored on aay
authority of the Universily by or under this act and shidl vy o such
authority the action taken by hinvher on such matiers: '

Provided that if the authoriiy concered s of the opinion that such action
ought not have been taken, it may refer the mauer to the Chanceitor whose
decision thereon shal! be final; . :

Provided further that if the authority of the University or any person in the
service of the University who is aggrieved by any action taken by the Vice
Chanccllor under. this sub-section may prefer an appeal to the Chancellor
within one meonth from the date on which a decision on such aciion is
communicated to him/her. The Chancellor may confirm, modliy or reveres the
action laken by the Vice Chancellor. .

{4) The Vice Chancellor shall exercise such powers and perform such

other iuncnons as may be prescribed. , .

(1) The Pro-Vice .Chancellor shall be appomted by the Vice
Chanccllor from amongst.the Professors of the University in such manner as
may be prescribed and shall exercise such powers and perform such functions
as may be dSSlgl]t:d to him by the Vice Chancellor.or ihe Executive Council of
the University.

(2) The Pro-Vice Chancellor shall dasnharg,e hlS/hCi dutics im addition to
his/her duties as a Professor of the University.

(3) "the Pro-Vicé Chancellor shall assist the Vice Chancellor in
discharging the day to day duties of the Vice Chancellor as and when required
by the Vice Chancellor. l

{4) The Pro-Vice Chanccllor shaH get an hono;az ium of such amount as
may be deterniined by the society.

14, The Director or Principal or Head of institution sha{l be appomled in
such manncr and shall exercise such powers and perfonm such. functions as may
be pruscrlbcd ‘

%

15, (I) The chlstrar shall be appointed n such manner as may be
prescribed.

(2) The Registrar shall have the power 10 enter into agrecments. sign .
documenis and authenticate records on behalt of the University and shall excise
such other powers and perform such other functions as may be prcscribéd.

(3) The Registrar shall be ev-officio Sceretary of the Exccutive
Council and the Academic Council.
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16. The Treasurer‘shall be appomled in such manner and on. such
terms and ‘conditions and shall- exercise such powers and perform such
functions may be prescnbcd

7.k very Dean mcludmg the dean of School of study/ functional Dean
of Stident Welfare ol Academic affairs or admissions of Planning and External
Programmes or Industrial L jaison shail be appointed in such manner and shall
exercise such powers and perform such functions as may be prescribed.

8. (1) The Finance Officer shall be appointed in such manner and’

shall’ L,\LTCISL such powers and perform such functions as may be prescnbed

C ommmcc

19. The manner of appoiniment and powers and dutxcs of the Proctor
and other officers of the Umvcrslty shall bé such'as may be prescribed.

20. The following shall be thc aulhonues of the University:’
{a) The Court
(b} The Exccuuve Counc:l
fc) The ‘Academic Council
() The ]"i"riance Committee;
(e) T he P'ianmng ‘Board;.-
(/) The Boards of the Schoo% of Study;
() The Adrissions Commltlee,
(h) The E)i'ar_l}iﬁ'ation Committeg;
‘(i) The -Embléyee Disciplinary Comn1iuee;-and-.
G) Sﬁcl}‘ éther. authorities as-:ﬁéy be declared By the Stafutesto
the

b) lo consider and pass rcsolut:om on lhe . Annual chon and
1he Annual Accounts of'the University and the Audn Repord’ thereto

(c) 1) advxsc the Chancellor in respect of any NMkitiey *nch may
be Befcrred to'it for advice; and
(d). to perform such other functions as may be prescribed.

422 (1)1 The: Lxecutwe Council shall be the pnncxpal exccutwe body of-

the Umvcrsny"

{2) The constitution of the Executive Council. the ierm of office of its :

members dI'td us powers and dutics shall be such as may be: pre§cnbed-f

23! (1) I'he Acaderiic Council shal] be prmmpal academic body of the.

Untversity and ‘shall subject to the provxslons of this Act and the Stﬂtules and

“12) The Finance Ofﬁcer shal] be the ex- Oﬁ“mo Secretary of Fmancc,

2t
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the ()rdmamqs framed thereunder. co- -ordinate and: cxeruse gencrai supervision, -

over-the academic policies of the University;
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Power 10 make

Statutes.

(2) The constitution of the academic Council, the term of office of iis
members and its powers and functions shall be such as may be prescribed.

The Finanée Committee shall be the principal financial body of the
Universny_to Committee take care of the financial matiers;.

(2) The constitution, powers and functions of the Finance committee
shall be such as may be prescribed. . .

25. The Planning Board shall be the principal plainning body of the
University and shall be responsible to 'ensure that the infrastructure and the
academic support system of the’ Umvcrsuy meets the norms of the University
Grants Commission or the respective Councils; -

v (2) The constitution of the Planning Board, the term of office of iig
members and its powers and functions shall be such as may be prescribed

26. The constitution, powers and functions of the Boards of the School
of Swudy, the Admissions Cormittee. the Examination Committée and such
other authorities of the University shall be such as may be prescribed.

27.(1) The zxecutive Council. shall be responsible to make {he Statutes
for carrymg. out the purposes of this Act..

(2) Subject to the provisions of this Act, the Statues may provide for ali
or any of the following mallels namely:

fa) The consmuuon powers and funcuons of the authorities of thc
University as may be constituted {rom time to time;

(h): The appointment and the continuance in office of the
members of the said authorities, the {illing of vacancies of members and
all. other matters relating to those authorities for which it may be
necessary to provide.” 3

(¢) The appointment, powers and duties of the Officers of the
University and their emoluments;

fd} The appointment, of teachers, of the University and other
academic and administrative staff and their emiluments;

(¢) The appointment of teachers and other academic and
Administrative staff working in the University or Institution for a
specific period for undenakmg a joint project;

() The condmons of service of employees mc!udmg prows]ons
for retirements benefits, insurance and provident fund, the manner of
termination of service and d:sc:plmary action;

{g/ The principles governing seniority of service of employees;

fh) The procedure {or scttlement of disputes between employees
or students and the University:

(i} The procedure for plefenme an appeal to the Lw;ecutwc
Council by any employee.or s{udcnl against an. act:on of any Officer or
Aulhomy of the University: .

(/) The conferment of honorary degrees;

. (k) The withdrawal of degrees. diplomas. centificates and other
academic distinctions that may have been conferred by the University:

Iy The institwtion. of fellowship. scholarships. studentships,
medals and prizes:

fin} The mainenance oif discipline among the students:
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(n) The establishment and abolition 6f Depanments, Centers and
other cbnsututcd Institutions/Colleges; etc..

fo) The delegations of powers vested in the authorities or officers
of the Umvcrsny and

(n Any other matters which may by this Act is to- be or may be
prescnbed by t'hc Statutes.

(3 The Executwe Council shall not make. amend or repcal any Statute
affccnng the powers or constitution of any authority oﬁhe University uritil such
authority has been given an opponumly of expressing an opinion in writing on
the proposed changes, and any opinion so expressed shall be considered by the
:xecutive Council.

(4)Nolw1thstandmg anything. contained in the Fonegomg sub-sections
the Chancellor may direct the Umversny 1o make provisions in the Statutes, in
respect Ofanv matter specitied by him and if the Executive Council is unable to
implement such’a dircction within sixty days of its recelpl thé Chancellor may,

after considering the reasons, if any, comniunicaiéd by the Lxecutive Council -
for its inability o comply with such dircction, make or amend the ‘Statutes

accordingly as he may deem fit.

28. Subject to the provision of this Act and the Statues the Ordinances
shall be made by the Executive CGouncil with the prior approval of lhe
Chancellor, -after ‘express, approval of the Managemem Committee and may
prowde for all.orany of the following matters. namely:

(u) the admission of siudents to.the University and their
enrolmcnl as sucl - '

(k) the courses of study to be laid down for all degrees, dip[omas
and certificates of the Umversuy

{¢) the-mediam of i ms_trucuon and examination;
(d} the award of degree, diploma, certificate and other academic.

distinctions the qualification for the same and the means 'to be taken -

relating to the gran(mg :and obtaining for the same;
{e) the fees to be: charged for courses of study in the University

and for :admission to the exammalmns, degrees, diplomas  and

‘certificates of the Umversny
.(f) thé conditions for the award of fellows}ups scholarshlps
_studentships, medals and prizes;
fg}the conduct of examinations. including the term of office and
manner of appointment and the duties of cxamining bodies, examinérs
and moderators;
(1) the conditions of residence of the students of the Univeérsity;

{i).the: special arr angemuus if any. which may be made for the -

1esndcnce discipline and teaching of women studenis and prescribing
of special courses of studies for them within the University;

(f) the appointment and emeluments of employees other than
those im whom provision has been made in the Statuics:

(A) the establishment of.Cemer of Swudies.” lnlexd\scxplmdry
Centrés of Sludv Special Centers and Specialized Laboratories;

23

Power to make:
Qrdinances
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(/) the’ manner of co-operation and collaboration ‘with’ othey
Universities and authorities mcludmg learned bodies or associations;

“(m) the creation, composition and. functions of any other body
which 1s considered necessary for improving the academic mileage of”
the University:

(n) the remuneration 1o bc paid to examiners, modcralors
invigilators and tabulators;

. fo) such other temnis and conditions of service of u:achérs and

other academic staff as are no prescribed by the Statues. .

29. The authoritics of the Uxiiversily may, subject to the approyal of the
FExecutive Council, after express approval of the Managemem Commitiee, make
regulations, cons;stent with this Act, the Smtues and the Ordinances for the
conduct of their own business and that of the Committees, if any, appointed by
them and not provided for by this Act or thu Statutes and the ordinances famed
thereunder. : _

30. The annual report of the University shall be prepared under the
dm.cuon of the Executive council and shall be submitted to the Court on or
before such date as may be prcsmbed by the L\(ecutwe Council and the Coun
shall consider the report in its annual meeting, -

[

(2) The Court shall submit the annual report to the chancellor along
with its comments, if any -

31. (1) The annual accounts and balance sheet of the Umversny shall
be plealCd under the directions of the Executive council and shall, at least once
¢Very year and at intervals of not more than fifieen months, be audited by a
.reputed and experienced and qualificd firm of Chartered Accountants.

{2) A copy. of the annual accouns, together with the audit report”
thereon, shall be submitted to the Courd dﬂd to the Chancellon along with the
observation of the Executive Council. :

(3) Any observations made by the Chancellor on the annual accounts

‘shall be brought to the notice of the Court apd the Executive Council and all

such observations shall after being reviewed by the Exccutwe Council. be
submitted to be Chancellor. .

32. Every employee of the Umversnty shall be appointed/engaged as
per provisions of the statues. .

oo,

(2) Any dispute arising between the University and any of its employee

“appoinied substantively, shall be referred 1o the Executive Council which shall

decide the dispute afier affording an opponumty 1o the employee within three
months fromthe date of its reference.

(3) An aggrieved employee may file an appeal agamst the order of the
Executive Council to the Chancellor. © - .

' (4) Any dispute in respect of any employee eng,aoed either zcmporanly
or on ad-hoc or part time or, casaal basns shd!l he heard and decided by the head
of the concemed depdnmem :

(5) Any person aggrieved' by the ord - of the Vice-Chancellor may
ﬁrefcr an appeai to-the Chancellor.-The decision of the Chancellor in such an ,
“appeal shall be Tinal and bintling and na suit shall ke in any court in respect of

matier decided by the Chancellor.
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33.(1) Any student or candidatc for any cxamination of the University,
whose name has been removed from the rolls of the University by an order or
resolution of the Academic Council or the Proctorial Board or the Controller of
cxaminations, as the case may-be, and who has been dcbarred from appearing at
the examinations of the University for ore than one year, may, within ten
davs of the dawe of receipt of such an order or a copy of such resolution by
himvher appeal in vriting, to the Vice Chancellor who may confirm, modify or
reverse the decision of the aforesaid authoritics or the concerned commitice as
the case may be. '

(2) Any decision taken by the Vice Chancellor shall be final;

34. The University shall constitute lor the benelit of its employees such
Provident Fund or provide such pension scheme.or such insurance scheme as it
.may deem fit in such manner and subjcct to such condmons as may be decided
by the Executive Council. -

35. If any question arises' as to whether any person has been duly
nominated or appointed as or is entitled to be a member of any authority or
other body of llu. Universily, the matter shall be reterrcd to the Chancellor
whose decision. thercon shall be final. :

36, Wherc any authority of the University is given power under this
Act or the Statues 1o appoint Committecs. such Conumittees shall save as otherwise

provided. consist of the members of the. Authority concemed and of such other

persons as the Authority may decm [it.

37. Al vacancics among the merbers (other lhdn cx- oﬂ'cm) of any
.mthomv or other body of the University shatl be filled, as soon as may be
convenient by the person or the body that appoinied, nominated or co-opted the

concerned member and the member so appointed or co-opted shall continue for .
the remaining term of - the member against whosc vacancy he/she has been

appainted or co-opted.

. 38 No act or proccedings of any authorily or other body of the
University shall be invalid mercly by reason of the existence of a vacancy or
vacancies among its members. ;

" 39. A copy of any receipt, application. noticc, prou,cdmg resolution of
any Authority or Comrmltu.oi the University or other.documents in possession
of the University.. if certificd by the Registrar, shall be considered as prima-
lacie proof of issuc of such receipt, application. notice, order, proceeding or
resolution. A copy ol such documents or, the cxistence of an ‘entry in the
dispalch register shall be admitted as evidence in the mauer. '

140. (1) Every Statute and Ordinance made under his Act shall be made
available in wran ‘

{2} Each new Statulie or ()rdmanc,c ‘made under this Act sha]l be
enloreed as soon as it is made by the competent aulhomv. '

a4 (1) The University shdll cstablish a pL.rm'muu endowment fund of

it least rupees ten crore.

(2) The University shall have. the power to invest the permanent
endowment fund in such manner as mav be decided by the Executive Council
on the advice of the Finance Commitiee!
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" (3) The University may wansfer any amount from the general lund oy
the development fund to the pemanent endownient fund.
(4) Any amount exceeding the ninimum sum specified in sub-section
(1) may be withdrawn from the "permanent endowment fund by the University
for the purpose of development of the University.
42 (1) The University shall umhhsh a general tund to which shall be
credited-.
fer) all fees and other charges received by the Unwusuy
(b} all sums reccived from any other source:
{¢) all contributions muade by the Society; and
fel) all contributions made 1 this behalf by any person or body by
way of gifl. grant. donmations, benefactions, bequests, transters or any
other manner which are not prohibited by any law for the time being in
foree.
{2) The money credited to the peneral fund shall be exclusively used 10
megt the recurring expenditures of the University.
43. (1) The University shall establish a development fund 10 wlmh the
fnllowm;, money shall be credited:
fer) Development fecs, wmch may be charged trom students;
fh All sums received from other~ sources {or the purpose of the
developmient of the University:
ro) All contributions made bv the Society for devdopmml ol the
University,
{d) ANl contributions made for purposes for development of lhc
University by any person or body in uny manner which is not
pruhibilcd by any low for the ume being in foree; and
fe} all incomes received from the permanent endowment fund.
(2) 'The money's credited 10 the development fund, from tume to time,
shall be wiilized exclusively for the development of the University.

' 4. The funds established under scetions 41, 42 and 43 shall. subject to
the general supervisions and control ol the Court, be regulated and maintained
is such manner as may be prescribed by the Exetuative Council on the advice of
the Finance Commitiec.

43, The University shall’ not bc cligible for any.grant-in-aid or any

financial assistance from the State Govarnment or any other body or

Corporation ownced or controlied by the State Government,

46. The fces charged for different academic programmes shall be in
accordance with faws for the time being in loree.

47. (1) lt shall be the duty of the University or any authority or otficer
of the University Nnances and other aftairs of the University as the Staie
Government may call for.

© (2 The State Government. il it is ol the view that there has bucn
violation of any provision of this .Act or the Statates or Ordinances: madv
thercunder may issuc such directions 1o the University under section 31 as n
may deem n(.c.csszuy '

48, (1) It the Universiy proposcs its dissolution in accordance with th
law governing its constitution or incorporation. it shall give at least six months
written aotice 1o the State Government,
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(2} On reccipt of the notice referred (o in sub-section (J) the Stae’

Government shall make such arrangemems for the adnunistration of . the
Uintversity [rom the date of dissolution of the University and until the ast batch

of studenis in regular Courses of studics of the Umiversity complete their

courses ol studies that have bccn ddl'ﬂlllL.d 10 in such- manner as may bc
prescribed.

'pcrind'nfhkmf. over the liabilities of the University undu section 48 shall met

out ol the per manent endowment fund; the ;:Lm.ml .und and the dcvclopmcm,

{und.

(23 M ihe funds referred 1o in sub-scction (1) are not sufficient 1o meet-

the \:xp'c:nditurc of the University during the taking over of the liabilities of the

Lniversity. such expenditure may be met by disposing of the propemcs or

assots ol the lvaustl\ by the Swaie Government.

“50. (1) Where the Staie Governiment s satistied that the Univu‘:ity is.

not-funciioning in ‘accordance with the pmvusmns of this Aét on 1cL(:lpl of a

mmplduu with respect 1o the management of the Umvusuv it shall require the
U|_nvu>ny 1o show cause within such time. which _shall not be less than twa.

months as to why the University shoutd not be derccognized.

(2) 11, upon reecipt of the reply of the University to the notice given-
“unider sub-section (]) the State Government is satistied that a prima-{acie case of

mismanagement or violation of the provisions of this Act and the Statutes ‘and
the Ordinances immu! théreunder is made oul, it shall order such anulry as it
L!L\.l\‘l\ MCCCNSAry.

e Vor the purpose of -an inquiry under sub seetion {2). the State

Kioécrmmnl.sh.lll-, by natificauon, appohit an oflicer or authority as the

enquiring authority tod enquire ‘into _and report pon the aliegations of |

mismanagement or violation ol the provisions of this Act of the Statutes or
(Jldmdnu,s framed thercunder or any dircction issuéd thereunder.

. 4y Where the State (J(}\"Lﬂll‘l'lcnl considet| it necessary or expedient to

'su'spcnd the Court for the purposes of an inquiry-with respeet to the aftairs of

the University, it may, by notification, order the suspension of the Court or. the
Ixecutive Counul as the case may be, and make such arrangcment for the

ddmmlstr.mon 0!_ the University as it considers necessary till the.conclusion ol .

‘the inquiry.

{3 i very mqumm_ aulhorny appmnlcd under sub-scction (3) shall,
while puiurmmg its functions under this Act. have all the powers of a Civil

Court under the Code of Civil Procedure, (1908 trying a suil and in particular in .

respect nt the following matiers, namely:

fa) Summioning and enforcing the aucnddncu ol dny wnncss and
L\dmmnw hinvher on oath;” ,

C 1), chuums. the discovery and producnon ol any document:

(c) RLL]UIS![I()HI!'I” any pubiic I‘L‘(.O"-d or copy thereal from any
ollice; _ _

() Receiving evidence on affidavit: and

* fe) Any other matier which may be preseribed by it

49. (1) The expenditure for administration nf the Umvusuy during the’

Expenditure of
-the Universuy

during the
puriod of
diszoluiion

De-recognition
of the .

iiversuy.



iy
N R A R LTI .

{6) W, upon reccipt of the inquiry report, the State Governniem is
satisfied. thit the University has been mismanaged or has violated apy
provisions of this Act, or the Statuies or the Ordinance {ramed thereunder ;.
may, by notificauon, de-recognized the Umiversity with the prior approval of
the University Grants Commission.

(7) During the period of de-recognition of the University under sub.
section (6). the State Government may utilize the permanent endowment fung
or the general fund or the development fund for the purposes of (e
managemeni ol the allairs of the University. I the funds of the University are
not sufficiem to meet the requisite expenditure of the University. thc Stage
Goverament may dispose of the assets or the properties of the Universiiy 1o
meel the said expenses. :

(8) Fvery notilication under sub-section(6) shall be laid before bows
Houses of the State Legislature.

Power of the . 5. The Siate Govemment may issuc such dircctions. from . time 1o
Sraty time. to the University on policy matters not inconsistent with the provisions of

Govermiment o . R . . . . .
oo e this Act as it may deem necessary. and it sivall be mandatory for the Universiy
tssue dircctions e b

an palicy to comply with directions so issued.

Huers

Powwer 1o 52, (1) The Suse Government may for the purposes of removing any
UL difficulues. State University Act. 1973 to lhc prnvmons ol this Ac‘ dircet that
dithiculiies

the provisions of this Act shall. during such period as may be spu.llled n the
order, have effect subject 10 such adaptations, whether by way of modilicaiion,
addition or omission as it may deem necessary or expedient:

Provided that no such order shall be made atter two years trom the date
of commencement of'this Act. .
{1y Lvery order made under sub-scetion (1) shall ‘be taid belore both
Houscs of the State Legislature as soon as may be afier il is made.
(3) No order made under sub-section (I) shall be called in gquestion in
any court on the ground that no difficulty as is referred 1o in that sub- sucuon
existed or was required to be removed.

SIAH.MI NT OF OBJECTS AND RE ASOI\S
With a view to c.m.munum private sector lo participate in the field of higher eduwlmn _
it has been decided to establish and incorporate a teaching University at Ghaziabad . in Unar
Pradesh by the name of Monad University sponsored by Monad Educational Society, Shanker
Vihar, Dethi registered under the Socictics Registration Act. 1860 (Act no. 21 of 1860). so as 1©
provide o the students and 1cachers the necessary atmosphere and [acilities for the promotion of
innovations leading to proper structunng ol courses. new methods of teaching and learning and

integral development of personality.
The Monad University Uttar Pradesh Bill, 2010 is introduced accordingly.

By order.
KK SHARMA.
Pramukh Sachiv.
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